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Tribes Reservation Act, 1991.

As Amended upto 4" Amendment dt. 02.11.2020.
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Tripura Act e, 5 of 1991

[The Tripura Scheduled Castes and Scheduled Tribes
Reservation Act, 1991]'
AN
ACT

to provide for reservation of vacancies in services and posts for the members of the
Scheduled Castes and the Scheduled Tribes.

[WHEREAS the Scheduled Castes and the Scheduled Tribes who are under
privileged section of the society are not adequately represented in the services and
posts under the State of Tripura and it is expedient to provide reservation for them

in the services and posts under the State of Tripura;
AND

WHEREAS adequate number of qualified and eligible Scheduled Caste and
Scheduled Tribe candidates for appointment to various services and posts under
the State are mot available and it is expedient to . provide for them reservation of
seats in educational institutions, higher studies and trainiag to make qualified and
eligible Scheduled Caste and Scheduled Tribe candidates available for appointment
to various services and posts and for their educational advancement;

AND

WHEREAS it is expedient to regulate the issuance
community certificates and check false claims to belong to the Scheduled Castes or
Scheduled Tribes and prescribe punishment for those who obtain or have obtained
false community certificates and matters connected therewith or incidental thereto;

and cancellation of

AND
WHEREAS it is necessary to amend some of the existing provisions of “The
Tripura Scheduled Castes and the Tripura Scheduled Tribes (Reservation of
vacancies in services and posts) Act, 1991” 1o bring it in conformity with the various
court rulings;]’
It is hereby enacted by the Legislative Assembly of Tripura in the Forty Second

year of the Republic of India as follows :-

1. Substituted for “The Tripara Scheduled Castes and Scheduled Tribes (Reservation of
Vacancies in Services and Paosts) Act, 19917 by The Tripura Scheduled Castes and Scheduled
Tribes (Reservation of Vacancies in Services and Posts) (Second Amendment) Act,2005,

shorily called “the 2nd Amendment Act,2005” as assented to by the Governor on 14.2.2006.

2, Substituted by the 2nd Amendment Act. 2005
/
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i. Short title, exten? and commencement.

(H This Act may be called [The Tripura Scheduled Castes and
Scheduled Tribes Reservation Act, 1991]'

(2) Tt extends to the whole of Tripura.

(3) i shali come into forcc on such date as the State Government may.
by notification in the official pazetie, appoint.®

Z. Definitions.

In this Act, unless the context otherwise requires ---

{a) “Appointing authority” in relation to a service or post in an
establishment, means the authority empowcred to make appoiniment fo
such service or post ;

5 [(b}) Community certificate means a certificate issued by the competent
anthority indicating therein the Caste or Tribe, as the case may be, to
which a person belongs;

(c¢) Competent Authority means an officer or authority empowered by
this Act or the rules made there-under or by the Government by
potification to perform the functions of the competent authority
under this Act or the rules made there-under;

(¢) Educational Institution means any School, College, Polytechnic
Institute, Industrial Trainizg Institute, Institute for Nursing or
g1 Midwifery or any other institute for imparting education or training
3 under the control of any Board or University established by an Act of
¢ the Parliament or State Legislature znd is owned or aided by the State

Gc:‘v.'ernment;]1

(e)' “Establishment” means [any office under the State]’, a local or
statutory authority constituted under the constitution of India or any other
law for the time being in force or a Corporation in which not less than fifty
one percent of the paid-up share capital is held by the State Government
and includes Universitiecs and Colleges affiliated to the Universities,
Primary and Secondary Schools and also other educational mstitutions
. which are owned or aided by the Staie.Government and also includes an
establishment in Public Sector ;
1. Substituted for “The Tripura Scheduled Castes and Scheduled Tribes {(Reservation of vacancies
in services and Posts) Act, 1991 by the 2nd Amendment Act,2005.
2. Inserted by the 2nd Amendment Act.20035
3. Substituted for “(b)” by the 2nd Amendment Act.2005
4. Substituted for * any office of the State Government” by the 2nd Amendment Act.2005
* The Act was given force with effect from the 2nd day of October, 1992 vide Notification No.F.2-
146/SCW/GL/90 dated the 17th Septemvber,1992 published ir the Tripura Gazette,
Extraordinary issue dated the 2nd October, 1992,
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“Lsteblishment in public sector” means any industry, trade, business or
oceupation owned, controlled or managed by -

[{i) the State; orj2

(i1) a Governnmient Company as defined i Section 617 of the
Companies Act, 1956 or a Corporation establjshed by or under a Central or
State Act in which not less than fifty one percent of the Paid-up share
capital is held by the State Govemnment, or

(iti)  a local or statutory authority constituted under the Constitution of:
India or any other law for the time being in force.

“Establishment in private sector” means any industry, trade, business or
occupation which is not an establishment in Public Sector ;

False community certificate means a Scheduled Caste certificate
obtained by a person who does not actually belong to any of the
Scheduled Castes or a Scheduled Tribe certificate obtained by a
person who does not actually belong to any of the Schednled Tribes;

Government means the Government of Tripura;

Local authority includes a Muanicipality or a Municipal Council, a
Notified Area Authority, a Zilla Parishad, a Block Panchayat Samiti,

or a2 Gram Panchayat etc ;

Notification means a notification published in the Tripura Gazette and
the word “notified” shall be construed accordin gly;

Prescribed means prescribed by rules made under this Act;

Recruitment year means a period of twelve months beginning from
the first day of April; _

Schedule means the schedule appended to this Act;

Scheduled Castes or Scheduled Tribes shall have the same meaning as
has been assigned to them respectively in Clause(24) and Clanse (25) of
Article 366 of the Constitution of India ;)

1. Substituted for “(¢)"by the 2nd Amendment Act, 2005
2. Substituted for * the State Government or any Department of the State Government, or” by

the 2nd Amendment Act, 2005,

3. Substituted for “(d)” by the 2nd Amendment Act,2005

4. Inserted by the 2nd Amendment Act. 2005
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Act not to apply in relation to certain establishment.

‘This act shall not applv in relation (o —
: (a) any employment under the Central Government :

(b) any emiployment in domestic service.
j Reservation {or Scheduled Castes and Scheduled Tribes {in services and posts
;nder the State]” to be filled up by direct recraitment.

i

[(1) Reservation for the Scheduled Castes and the Scheduled Tribes in any
vacancy or vacancies in services or posts in an establishment which are to be
itlled up by direct recruitment]’ shall be regulated in the following manner,
namely —

((a) There shall be seventéen percent reservation for the Scheduled
| Y _LHE bcheduled

Castes and thirty one'perccn;t_mmmmm&djribes in

the manner as set out in the schedule;}’

[Provided thiat the State Government may from time to time review the
_ implementation of the reservation policy and take adequate measures
: including increase of percentage mentioned in sub-section (a) above]”

: (b) The candidates belonging to the Scheduled Castes and the Scheduled
e Tribes who qualify for selection on merit shall be included in the general
list and not against reserved quota ;

(c) Fees, if any, prescribed for any examination for selection to any service
or post shall be reduced to one-fourth in the case of candidates belonging to
the Scheduled Castes and the Scheduled Tribes ;

(d) The members of the Scheduled Castes and the Scheduled Tribes shall be
" entitled to & concession of five years over the prescribed maximum age limit for
appointment to any service or post. [aud also for admission to educational
: institutions and undergoing any kind of training]®

S
*[.Omitted by the 2nd Amendment Act, 2005,

-2.Substituted for “in vacancies” by the 2nd Amendment Act, 2005

3.5ubstituted by the 2nd Amendment Act,2005

4. Substituted by the 2nd Amendment Act 2005

§5 Inserted by the Tripura Scheduled Castes & Scheduled Tribes (Reservation of Vacancies in

£ Services and Posts) (First Améndment JACt, 1997, shortly called The “First Amendment Act, 1997
535 Inserted by the 2nd Amendment Act,2005,

F

e

e

)
,gﬁg

gl Y
K
e

=

h‘.
B
b3
PRASTALE
O

bt
£
n3gad

%
SHRas L

;@



= e N SRR ; o T
il e
F
fy
4. (231 Reservation for Scheduled Castes and Scheduled ribes |in any
vacapey oF vacancies in services  or posts under the Statel® to be filjed up by
promotion.
3 .
.- Reservation for(....)" the Scheduled Castes and lhc Scheduied Tribes

[in any vacancy or vacancies in SCI‘VLCEb or posts under the State]” 10 be filled up by
promotion in any establishment shall be regulated in the foliowing manner, name ely :

[(a) There shall be seventeen percent reservafion for the Schoduled
Castes and thirty-one perLent veservation lor the Scheduled Tribes as
set out in the schedu}e,]

[Provided that the State Government may from time fo time review the
implementation of the reservation pelicy and take adequate MIEESUICE
mcludmg increase of percentage mentioned in sub-section (a) above. 7

o
_[(b)]y) The candidates belonging to the Scheduled Castes and the Scheduled
Tribes who qualify for selection on merit shall be included in the general
list and not against reserved quota. -

I5. Reservation for Scheduled Castes and Schednled Tribes in educational
Institutions, in selection of students for higher studies and in selection of candidates
and in-service personnel for higher studies and training:

(a) There shall be seventeen percent reservation for the Scheduled
Castes and thirty-one percent reservation for the Scheduled Tribes in
-admission -of students fo educatiopal .institutions, in selection of
candidates and in-service personnel for higher studies or training;

Provided that the State Government may, {rom time to time, review
the implementation -of the reservation policy and take adeguate
measures including increase of percentage of reservation as mentiosed
in Sub Section (a) above,

{®) The t:andldates belonging to the -Scheduled Castes and the
Scheduled Tribes who gualify for selection on merit; shali be included
in the general list and not against the reserved queta,]'’

1. Substituted for Section “(5)” by the 2nd Amendment Act,2003
2. Substituted for “in vacancies” by the 2nd Amendment Act;2005.
3. Omitted “the” by the 2nd Ameridment Act, 2005, o
4, Omitted “members of” by the 2nd Amendment Act,2005.
5. Substituted for “in vacancies in services or posts” by the 2nd Amendmc.m Act, 2005,
6. Inserted by the 2nd Amendment Act.2005.
7. Inserted by the First Amendment Act, 1997,
8. Deleted “(b)"by the 2nd Amendment Act,2005
9. Clause “C” renumbered as Clause “b” by the 2nd Amendment Act,2005
10. Inserted by the 2nd Amendrent Act,2005
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2

Pawer to exempt.

(1) 11 the State Government is of opinion thal the reservation for members
of the Scheduled Castes or the Scheduled Tribes shall not be applied o any
specialised service or post in view of the specialised qualification or
cxperience necessary and in absence of such qualified candidates from
amongst the Scheduled Casles and the Scheduled Tribes the State
Government may, by notification published in the official gazetie, exenpt
such service or post, from the operation of this Act.

(2) Every notification under Sub-Section (1) shall be laid, as soon as it is
published, before the Tripura Legislative Assembly.

Maintenance and inspection of records and submission of annual report :

(1) Every authority shall maintain such records as may be prescribed
and on requisition of the competent authority produce ilie same for
inspection;

(2) Every appointing authority shall furnish to the State Government
an annual report on appointments made by it during the previous
recruitment year and shall also furnish to the State Government such
other reports or information as may be required;

(3) Any officer authorized by this Act or by the rules made there-
under or by the State Government in that behalf may inspect any
record or document which are maintained in relation to the provisions
of this Act and the rules made there-under;

(4) 1t shall be the duty of every authority to produce the records or
documents for inspection by the officer authorized under Sub-Section
(3) and furnish such information and offer such assistance as may be
necessary for him to carry out his functions under this Act or the rules
made there-under;

(S) Notwithstanding anything contained in the Tripura Civil Service
(Conduct) Rules, 1988 or in any other rules or orders, any member of
the Scheduled Castes or Scheduled Tribes who is adversely affected on
account of non-compliance with any provision of this Act or the rules

‘made there-under may directly bring the fact to the notice of the State

Government by an application and on such application being made
by him the State Government or an author ity empowered by the State

© Government may’ cali for such records and take such decision thereon

as it may deem flt,]

. LlInserted by the 2nd Amendment Act,2005
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[(6) The State Government, of its own may, at any time, call for anv
record or records maintained under the provisions of this Act or the
rules made there- under, review any erder or decision and pass such
order or orders or take such decision, net inconsistent with the
provisions of this Act and the rules made there-under, 2s it may deem
fit;

(7) Any order or orders passed or decision taken under Sub-Section(s)
and (6) shall be final and binding on all concerned]’

Offences and Penalties:

1y (a) If an appointing authority makes any appointment in
coniravention of the provisions of Section 4 of the Act or the rules
made there-under, he shall, on conviction, be punishable with simple
imprisoument for 2 term which may extend to five years and also with
fine which may extend to rupees ten thousand. In addition, the State
Government may, if it considers necessary, draw up disciplinary
proceedings against such appointing authority for punishment under
the service rules; ;

(b)  Nothing contained i__[_l. Sub-Section(1)(a) above shall apply in
relation to an appointment to any service or post of which the
appointing authority is the Governor; '

(¢}  If any authority who is authorized to -authenticate orders of the
.Governor, issues or canses to be issued Aan order of appointment of
which the appointing authority is the governor, in contravention of
Section 4(a) of the Act .or the rules made there-under, shall, on
conviction, be punishable with imprisonment and fige as provided in
Sub-section(1) (a) above;

(2) - Whoever, having authority to admit, recommend, select or nominate
any student to any gducati(}na]-lnstitutiqn, ddmits, recommends or selects or
nominates any. ;student for higher studies or. whoever having authority to
admit, reconunend, select or nominate any candidate or in-service personnel
for higher studies or (raining, admits, recommends, selects or nominates any
candidate in violation of Section 5 of the Act or the rules made there-under

»shall, on conviction, be punishable with impriséumenf.an_d fine as provided
in Sub-Section(1) (a) above 31! ;

1.Tnserted by the 2nd Amendment Act, 2005
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1 3) Whoeever violates the provisions of Section 7 shall, on conviction, be
punished with imprisonment aund fine ag provided under Sub-Section (1) (a)
aboves

(4}  Whoever, not being a person belonging to the Scheduled Castes or
Scheduled Tribes, obtains or has obtained 2 community certificate in his
favour from the competent authority by —

(a} furnishing false information; or
(b} giving false statement or declaration / misrepresenting facts or]’

[(c) adopting any other fraudulent means:
. shall, on conviction, be punishable with rigorous imprisonment for a
term which may extend to five Years and also with fine which may extend to

rupees ten thousand;

o rroﬁded that any plea of the accused that the _cémpetent authority was
satisfied after inquiry 1o issue in his {avour the community certificate in

‘ " question shall not be.a -Elcfen’ce; i

“'(5) - Whoever, mot ‘being -a person belonging to the Scheduled Caste or
Scheduled Tribe, gets elected to any elective office reserved for the Scheduled
Castes or the Scheduled Tribes on the basis of a false community certificate,
* shall on vonviction, be’ punishable with rigorous - imprisonment for a term
“ which may extend to five yezrs and also witl; fine which may extend to rupees

ten thousand. .Election of such person to the elective office in question shall

¥ i+ also ‘be :i'eii:!f,a'nf.’d “fhe person ;ffl:ﬁnq.é’i_'ngd -Shall ‘be “deemed to have been
_ | debarred drom contesting any election for a period of six years from the date

S (6)  Whoever, ot being A person’ belonging 1o the Scheduled Tribes,
. ' secures or.has secured any benefit or prot

ection available only to Scheduled

ation made inder the Sixih

* Tribes winder “any rules, regu lations or. notific

‘ * " Schédule Dflll&C‘OHStlfutlonofIndm or-any ‘other law for the time being in

" force -in “the. Sixth Schedule arca shall,*on .conviction, be punishable with
imprisonment ‘anid fine as provided i Sub —Section (4) above;

'_"‘3'3{7) .‘-':._‘-Ail}ff-'-ﬁ“;!fé.;sbn_ or ‘authority, l-;i.vhd,'fi’ﬂ;’ile'_-;pt:rfbrm‘ing the functions of a
: | “icompetent ~authority - - under - this Act or. the rules .mmade there-under,
© o #intentionally ‘or with full knowledge ithat 2 person - applying for issue of

Scheduled Caste or Scheduled Tribe :cettificate " does ot actually belong to
. the Scheduled Castes or Scheduled Tribes, issues in favour of such person a

community certificate shall, on conviction, be punishable svith imprisonment
and fine as provided in Sub-Section (1)(a) above;]’ '

LInseried by the 2nd Amendment Act,2005
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(8 YWhoever intentionaljy gives any lalse repert, information ar evidence
before any competent authority under this Act or rules made there-under
with  full kanowledge that a persor ciaiming himsell to be a memborp of the
Scheduled Castes or Scheduled Tribes does nor actually belong to the
Scheduled Castes or  Scheduled Tribes, shall be punishahle with
imprisonment and fine as provided under Sub-Seetion (1} (2} aboye;)!

[(9)  Where no express provision  for punishment of a person  for
contravention of any provision of this Aect fias been made, #he person
contravening any such provision of this Act shall be pupishable with
imprisonment and fine as provided under sub-Section {1){a) above;

(10) Whoever abets any offence punishabic under this Act or the rules
made there-under shall, on conviction, be punishable with imprisonment and
fine as provided for that offence;

(11) (1)  Notwithstanding anything contained in any other law or
service rules, whoever, not being a person belonging to the
Scheduled Castes or the Scheduled Tribes, secures or has
secored any appointment to any service or post on the basis of
false certificate in any establishment under the State shall, on
cancellation of the community certificate, be forthwith

terminated from the service or post;

() Whoever not being a person belonging to the Scheduled
Castes or the Scheduled Tribes secures or has secured any
admission or selection for admission to any educational
institution for any study or training against 2 seat reserved for
the Scheduled Castes or the Scheduled Tribes or enjoys any
benefit or concession of the Scheduled Castes or the Scheduled
Tribes shall, on cancellation of his community certificate, be
forthwith debarred from the educational institution ‘and any
other benefit or concession being enjoyed by him as aforesaid
shall forthwith be withdrawn. Any amount paid to such person
by way of stipend, scholarship, grant, allowance, educational loan
etc. on the basis of the false community certificate shall also be
recovered from him as arrears of land revenue;

{c) Any degree or diploma or any other educational qualification
acquired by such person on the basis of a false community
certificate, shall, on cancellation of the false community certificate
obtained by him, also stand cancelled;)’

1.Inserted by the 2nd Amendment Act, 2005
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Power to ey offences summurily:

Netwithstanding  anything contaived in the Code of Criminal
Procedure, 1973(Act No. 2 of 1974) every ofience punishable under this Act
aind the rules made therc-under may be tried semmarily by 2 Magistrate of
tire first class.)’

Offences to be cognizable:

Notwithstanding any thing contained in the Code of Criminal
Procedure, 1973,(Act No. 2 of 1974) all offences under this Act and the rules
made there under shall be cognizable and non-bailable

Onus of Proof:

When in any proceeding under this Act or the rules made there under
the guestion is whether a person belongs to the Scheduled Caste or Scheduled
Tribe, the enus of proof shall be on the person who claims himsell to be
member of the Scheduled Castes or the Scheduled Tribes, as the case may be.

Bar of jurisdiction of Couris:

1 No order passed or preceedings taken by any officer or
authority under this Act or the rules made there-under shall be called
in question in ary court of law Jower than the court of the District
Session Judge.

(2) No Civil Court shall entertain or costinue any suit or
proceeding or shall pass any decree or order or execute wholly or
~partially any decree or crder, if the claim involved in such suit or
proceeding or if the passing of such decree or order or if such
execution would, in any way, be contrary to any of the provisions of
this Act or the rules made there-under.}’

Cognizance of Offences.

No prosecution for an offence under this Act shall be instituted except by or with
the sanction of the State Government.

11.
12.
13
: ﬁf"hg -

1. Inseried by the 2nd Amendment Ac1,2005
2 Substituted for “(8)” by the 2nd Amendment Act, 2005
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Hademnity for acts done in good faith{’

No suil, prosceution or other legal procecding shall Tie aganst any person for
anything whick is in good faith dope or intended to be done under this A,

Power to remove diff iculties —

(1) Ifany difficulty arises in giving effect to the provisions of this Act,
the State Government may, by order published in the Official Gagetic,
make such provisions, not Inconsistent with the provisions of this Act as
appear 1o it 1o be necessary or expedient for renioving the difficulty :

Provided that no such order shalj be made after expiry of a period of
two vears from the date of commencement of this Act.

(2) Bvery order made under this section shall, as soon as may be after it
is made, be laid before  the Tripura Legislative Assembly.

Act to override other laws

Save as expressly provided in this Act, the provisions of this Act and
the rules made there-under shall have effect notwithstanding anything
inconsistent therewith contained in any other Jlaw, rules, regulations or
orders for the time being in force or any decree or order of any Courf or
other authority]” . :

CoalP =% s

Power to make rules,

(1) . The State  Govemment may make rules for carrying out the
purposes of this Act. '

(2) . Inparticular and without prejudice to the generality of the foregoing
powers such rules may provide for all or any of the following matters,
namely — a '

(a) The form In which every estzblishment shall submit annual report to
the State Government regarding the number of persons recruited in such
establishment.

1. Substituted for “(9)” by the 2nd Amendment Act, 2005

2. Inserted by the 2nd Amendment Act, 2005,

3. Substituted for #(10)"by the 2nd Amendiment Act,2005

4. Inserted by the 2nd Amendment Act,2005

5. Deleted “(11)” by the 2nd Amendment Act, 2005

6. Substituted for “(12)”by the 2nd Amendment Act,2005
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(bl Any other matter which has {0 be or may be prescribed by rules
made m this behalf

(3) In making any rule the State Government may direct that a breach
thereof shall be punishable [with imprisonment which may exiend (¢
five years and also with fine which may extend 10 rupees {ep
thousand. ]’

4) Every rule made under this Act shall be laid as soon as may be afier
1l is made before the Legislative Assembly while it is In session for a totg!
period of not less thap fourteen days which may be comprised in oge

Assembly makes any modification in the rule or decides that the rule shaj]
not be made the rule shaj] thereafier have effect only in such modified form
or be of no effect, as the €ase may be ; so, however that any such
modification or annulment shall pe without prejudice to the validity of
anything previously dope under that ryle.

. : A e N =~y 2o O S
- 1. Substituted for ‘with fine which may extend to five thousand Tupees” by the 2nd Amendment Act, 2005,
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“THE SCHEDULE

(See section 4 and 5)

The reservation for the Scheduled Castes and the Scheduled Tribes in
the services or posts both in case of direet recruitment and promotion
in an establishment shall be given effect to in accerdance with twe
rosters, namely- the HUNDRED POINT ROSTER as shown in table
(a) below and the REPLACEMENT ROSTER as shown in table (b)
below:-

(2) THE HUNDRED-POINT ROSTER:

Roster Meant for Roster Point Meant for
Point No. ' N,

1 Unreserved 30 Unreserved

2 Scheduled Tribe 31 Scheduled Tribe
3 Unreserved a2 Unreserved

4 Scheduled Caste + 33 Scheduled Caste
5 Unreserved 34 Unreserved

6 Scheduled Tribe 35 Scheduled Tribe
7 Unreserved 36 Unreserved

8 Scheduled Tribe 37 Scheduled Tribe
9 Unreserved 38 Unreserved
19 Scheduled Caste - 39 Scheduled Caste
i1 Unreserved 40 Unreserved
12 Scheduled Tribe 41 Scheduled Tribe
13 Unreserved 42 Unreserved

14 Schednled Caste - 43 Scheduled Tribe
15 Unreserved 44 - Unreserved
16 Scheduled Tribe 45 Scheduled Caste
17 * Unreserved 46 Unreserved ‘
18 Scheduled Tribe 47 Scheduled Tribe
19 Unreserved 48 - Unreserved -
20 Scheduled Caste - 49 Scheduled Caste
21 Unreserved 50 Unreserved
22 Scheduled Tribe 51 Unreserved

23 Unreserved 52 Scheduled Tribe
24 Scheduled Tribe 53 Unreserved
25 Unreserved 54 Scheduled Tribe-
26 Unreserved 55 Unreserved

27 Scheduled Caste 56 Scheduled Caste
28 Unreserved 57 Unreserved:
29 Scheduled Tribe 58 Scheduled Tribe

!
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59 Unreserved tt_ 80 Unreserved
60 Scheduled Tribe 81 Scheduled Caste 2
61 Unreserved 8 Unreserved
62 Scheduled Caste & | 83 Scheduled Tribe
63 Unreserved 84 Unreserved
64 Scheduled Tribe 85 Scheduled Caste £
65 Unreserved 86 Unreserved
66 Scheduled Tribe 87 Scheduled Tribe
67 Unreserved 88 Unreserved 4
68 Scheduled Caste § 89 Scheduled Tribe
69 Unreserved 99 Unreserved
70 Scheduled Tribe: 91 Scheduled Caste
71 Unreserved | 92 Unreserved
72 Scheduled Tribe 93 Scheduled Tribe |
73 Unreserved 94 Unreserved
74 Scheduled Caste 95 Scheduled Tribe
75 Unreserved 96 Unreserved
76 Unreserved 97 Scheduled Caste
77 Scheduled Tribe | 98 Unreserved
78 Unreserved - 99 Scheduled Tribe
79 Scheduied Tribe ' 100 Unreserved

(b)  THE REPLACEMENT ROSTER:

Roster for Direct Rehruﬁnieﬁtf?rot;iotion for a Cadre Strength up to 3 posts.

)
o

Initial ~ To be replaced by
Recruitment

ST sC

UR UR



T T T T e s il s e

-16-

Note :  For a cadre strength up to 3 posts, post Ne. 1 and 3 are unreserved
and post No. 2 is reserved for the Schedaled Tribes, Posi No. 1 and 3 arc
earmarked as unreserved and these poinis would continue to be treated as
unreserved for the replacement purpose. Post No. 2 shall itially be fi}led by
a Scheduled Tribe candidate and the next replacement shall be made by a
Scheduled Caste candidate. AJj other subsequent replacements shall be made
by rotation between the Scheduled Castes and the Scheduled Tribes
candidates.

2. The above-mentioned two rosters are post-based rosters to determine
the entitlemént of the reserved category of persons to the quota reserved for
them, The roster is not to determine seniority.

3. . There shall be Separate roster for direct recruitment and for
promotion. " :

‘ 4. ___Any higher Gride in any service or post which has the element of

selection and rejection -on the basis pf-se_niority-—cm_n—merit Or merit-cum-

seniority shall constitute prometion. ~~© L

A8 Wlthm edch caiégo_ry of service qr;_;;'-;u_ps_t:_roste_r shall :;_be :ﬁaintained
_ '-s,epmf:itély':fpr :(i)__‘_j]ermanenpa‘_ppointmém and temporary appointment Likely
~ to continue i]idefinjt'ely,-;:j;;(ii) ad-hoc appointment 'o;_-e;ntnistment,.in_ any form

or manner o an officer of lower rank, of the cliarge and bowers of a higher

Ppost, and (iif) contingent appointment.

6. Where “the numb er - of .posts Jn any - service or" _‘.fcf_.!"c'!rg . pernits
reservation to be made for all the reserved categories, the “100-point roster
as shown at para-1(a) above shall pg?.}gpp]iga_bje and where the number of

" posts In any service or cadre is oo small to permit reservation to h¢ made for

all the reserved categories, the replacement roster as $hown at para-1(b)
above shall be applicable. ' O

7. - The rosters are o be operated gn the principle of replacement and not
as a running account a’s*-ﬂ]jfi_i:h_e'ﬁd"donet vy, o e e

8. . At the time of - initial ;_pperéﬁq):] of the rpsfel' the actyal p.eré_éntage of

representation pf the reserved categories in any service or post shall be
determined afresh ‘and if the ~total r.épresentatiop of any particular reserved
catégory exceeds the prescribed percentage or if the fota] representation of
all the reserved categories - exceeds 50%; the excess shall be adjusted in
future recruitments and {he existing incumbents shall not be disturbed.

T R b st A e <y
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9, For the purpose ef calculation of the representation of the reserved
category of persons in any service or post the total number of direct recruils
and premotes in the services or posts shall be taken in{o account.

10. . for want of any reserved category of person or for any other reason,
any reserved post cannot be filled in any reeruitment vear, the roster point
shall be kept vacant till the post is filled by @ person of appropriate reserved
category. '

Provided that in case of non-availability of Scheduled Caste/Scheduled
Tribe candidate(s) unfilled reserved post(s) may be filled by exchange
between Scheduled Tribes and Scheduled Castes according to the procedure
prescribed.

11. A reserved post may be filled by a person of un-reserved category only
when the reserved post is de-reserved accordin g to the procedure prescribed.

12 The back-log of reserved posts is to be determined afresh on the basis
of the post- based rosters mentioned above.

13. Isolated individual posts and small cadres may be grouped together
with the posts of the same class for the purpose of reservation taking into
account the status, salary and qualifications prescribed for the posts in
gquestion. : :

14, ‘There shall be 3% reservation for the Physically handicapped and 2%
reservation for the Ex-serviceman only .in direct recruitment. Physically
handicapped and Ex-serviceman of Scheduled Caste category, Scheduled
Tribe category and un-reserved -category shall be accommodated respectively
against the points reserved for the Scheduled Castes, the Scheduled Tribes
and the Unreserved points of the 100 Point Roster. However, where posts are
more than 400, the roster point shali stand extended up to 400 point to
accommodate all categories i.e. Scheduled Castes, Scheduled Tribes &
Unreserved. But where posts are less than 400, the reservation will be on
replacement basis against the posts ear-marked and shown category-wise i.e.

,‘Schqduléd Castes, Scheduled Tribes & Unreserved. The _res‘er_s__ration:for the

physically handicapped and ex-servicemen shall be made according to the
post based 100-point roster as well as the replacement roster in the following
manner :

~—



2. Amendment of Schedule :-

Clause 14,15 & 16 of the SCHEDULE, appended to the Principal Act, are deleted.

Deleted by the Tripura Scheduled Castes and Scheduled Tribes Reservation (Third Amcndment)
Act, 2018, w.e.f. 20.12.2018.
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Cyele/Roster Point

To be Reserved for

Caifegory wise 1

para 14 above.

No. & Category reservation of
posi on
replacement
hasis

1/32-UR PH-Blindness or low visios | UR- 17

1/50-UR Ex-serviceman UR - 26

1/54-S8T PH-Hearing impairment ST -17

1/83-ST Ex-Serviceman ST -26

| 1798-UR PH-Lace motor disability or | UR - 51
cerebral palsy

2/04-SC PH-Blindness or low vision SC-18

2/46-UR | Ex-serviceman UR - 76

2/61-UR | PH-Hearing impairment UR - 84

2/49-8C Ex-serviceman SC-26

2/64-S8T PH-Loco motor disability or | 8T - 51

! cerebral palsy _
3/25-UR PH-Blindness or low vision UR-117

{ 3/42-UR - { Ex-serviceman JUR-126
3/43-8T | Ex-serviceman Lo 18T-96

3/70-ST PH-Hearing impairment | 8T -84

3/90-UR PH-Loco motor disability or | UR - 151

| eerebral patsy
| 4/04-8SC PH-Loco motor disability or | SC -52
cerebral palsy < w® Bl
4/38-UR Ex-serviceman - UR-176
4/53-UR _i PH-Blindness or low vision | UR-184

4/77-ST | PH-Hearing impairment | 81-117

1'4/99-ST Ex-serviceman < | ST-124

15." ‘Separate record 'sﬁﬁ'ii be maintained for the physically handicapped
and ex-serviceman to give ‘effect to the reservation policy as enumerated in




w38 =
: in. Except as provided under paragraph I4 and 15 above, all other
% nratters relating (o reservation for the vareserved category of the Physically
handicapped and the Ex-scrviceman sha® be governed exclusively by
% executive instructions to be issued by the Government {rom time (o time and
; not according to the provisions of this Act.]!

R. M. MAJUMDER
UNDER SECRETARY TO THE
GOVERNMENT OF TRIOPURA

1. Substituted by the 2nd Amendment Act, 2005,
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TRIPURA ACT NO. 1 OF 2006. |

THE TRIPURA SCHEDULED CASTES AND SCHEDULED TRIBES _
(RESERVATION OF VACANCIES IN SERVICES AND POSTS)
{SECOND AMENDMENT) ACT, 2005

AN
3 ACT

to amend “The Tripura Scheduled Castes and Scheduled Tribes
(Reservation of vacancies in services and posts) Act,1991.

WHEREAS the Scheduled Castes and the Scheduled Tribes who
are under privileged section of the society are not adequately represented
in the services and posts under the State of Tripura and it is expedient to
provide reservation for them in the services and posts under the State of
Tripura:

AND

WHEREAS adequate number of qualified and eligible Scheduled

Caste and Scheduled Tribe candidates for appointment to various

services and posts under the State are not available and it is expedient

to provide for them reservation of seats in educational institutions:.

higher studies and fraining to make qualified and eligible  Scheduled

~Caste and Scheduled Tribe candidates available for appeintment to
various services and posts and for their educational advancement:

AND

WHEREAS it is expedient to regulate the issuance  and
cancellation of community certificates and check false claims to belong to
the Scheduled Castes or Scheduled Tribes and prescribe punishment for
those who obtain or have obtained false community certificates and
matters connected therewith or incidental thereto;

AND

WHEREAS it is necessary t¢ amend some of the existing
provisions of “The Tripura Scheduled Castes and the Tripura Scheduled
Tribes (Reservation of vacancies in services and posts) Act, 1991" to bring
it in conformity with the various court ruling;

2
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Be it enacted by the Legislative Assembly of Tripura in the fifty-
sixth year of the Republic of India as follows -

1. Short title, Extent and Commencement:

(1) This Act may be called “The Tripura Scheduled Castes and
Scheduled Tribes (Reservation of vacancies in services and posts)
(Second Amendment) Act, 2005

(2} It shall come into force on and from the date of its publication
in the official gazette. :

Z. Definition
In this Act, unless the context otherwise requires :-
“Principal Act” shall mean “The Tripura Scheduled Castes and

Scheduled Tribes (Reservation of vacancies in services and posts)
Act, 19917 '

3: Amendment of the preamble | o
For the preamble to the principal Act (except the eighth and the
ninth line), the following shall be substituted, namely —

"WHEREAS the Scheduled Castes and the Scheduled Tribes who
are backward classes of citizens are not adequately represented in the
services and posts under the State of Tripura and it is expedient to
previde reservation for them in the services and posts under the State of
Tripura;

AND

WHEREAS adequate number of qualified and eligible Scheduled
Caste and Schaduled Tribe  candidates for appointment to various
services and posts under the State are not available and it is expedient
to provide for them reservation of seats in educational institutions,
higher studies and training to make qualified and eligible  Scheduled
Caste and Scheduled Tribe candidates available for appointment to

4

various services and posts and for their educational advancement:

AND
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WHEREAS it is expedient to regulate the issuance  and
cancellation of community certificates and check false claims to belong to
the Scheduled Castes or Scheduled Tribes and prescribe punishment for
those who obtain or have obtained false community certificates and
matters connected therewith or incidental thereto:

AND

WHEREAS it is necessary to amend some of the existing
provisions of “The Tripura Scheduled Castes and Scheduled Tribes
(Reservation of vacancies in services and posts) Act, 1991” to bring it in
conformity with the various court rulings;”

4, Amendment of section 1

In section 1 of the principal At-
in sub-section (1) —

for the words "The Tripura Scheduled Castes and  Scheduled
Tribes (Rescorvation of vacancies in services and posts) Act, 1891”
the words “The Tripura Scheduled Castes and Scheduled Tribes
Reservation Act, 1991”shall be substituted .

5. Amendment of section 2
“_'T'PJ"‘ B
In section 2 of the principal Act —

{1) after clause "(a)” the following clause “(b)” shall be inserted,
namely-

‘(b)  Community certificate means a certificate issued by
the competent authority indicating therein the Caste or
Tribe, as the case may be, to which a person belongs:”

(i) after the newly inserted clause (b) the following clauses may
be inserted, namely-

i e




(iif)
(iv)

(v}
(vi)

(vii)

(vii)
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“(c) Competent Authority means  an officer or authority
€mpowered by this Act or the rules made there-under or by the
Government by  nofification to perform the functions of the
compstent authority under this Act or the rules made there-under:

(d}  Educational Institution means any School, Coliege,
Polytechnic Institute, Industrial Training Institute, Institute for
Nursing or Midwifery or any other institute for imparting
education or training under the controf of any Board or University
established by an Act of the Parliament or State Legislature and is
owned or aided by the State Government:”

Clause (b) shall be renumbered as clause "e)™
In the renumbered clause “(e)” in the first line -

for the words “any office of the State Government” the words “any
office under the State” shall be substituted”

The existing clause (c) shall be renumbered as clause “(f)":

In the renumbered clause “(f)" -

for the existing sub-clause (i) the following shall be substituted, -
namely-

2

(i} the State: or”
The existing clause {d) shall be renumbered as clayse “(g)"
After the renumbered clause “(g)"-
the following new clauses shail be inserted, namely-

False community certificate means a Scheduled Caste
certificate obtained by a person who does not actually belong to
any of the Scheduled Castes or 3 Scheduled Tribe certificate

obtained by a person who does not actually belong to any of the
Scheduled Tribes: #
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(n)
(o)

Government means the Government of Tripura;

Local authority includes a Municipality or a Municipal
Council, a Notified Area Authority, a Zilla Parishad, a Block
Panchayat Samiti, or a Gram Panchayat etc ;

Notification means a nofification published in the Tripura
Gazette and the word “notified” shali be construed accordingly.

Prescribed means prescribed by rules made under this Act;

Recruitment year means a period of twelve months
beginning from the first day of April;

Schedule means the schedule appended to this Act;

Scheduled Castes or Scheduled Tribes shall have the same

meaning as has been assigned to them respectively in Clause(24) and
Clause (25) of Article 3686 of the Constitution of India ;"

(ix) »= Clause (e) shall be omitted.

6.

Amendment of section 4

In section 4 of the principal Act —

&

(2)

in the heading -

for the words “in vacancies” the words “in services and posts
under the State” shall be substituted.

between the heading and clause (a) -
for the words “At the commencement -of this Act, al

appointments to services or posts in the establishment whick
are to be filled by direct recruitment” the following shall be
substituted, namely —

“(1) Reservation for the Scheduled Castes and the Schedulec
Tribes in any vacancy or vacancies in services or posts in ar
establishment which are to be filled up by direct recruitment”;
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(3) for clause (a) (excluding the proviso) the following shall be
substituted, namely ~

(a) There shall be seventeen percent reservation for the

Scheduled Castes and thirty one percent reservation for the

Scheduled Tribes in the manner as set out in the schedule:”

(4) in clause (d) the following shall be inserted at the end of the
line -

‘and also for admission to educational institutions and
undergoing any kind of training”.

Amendment of section 5

(1)  Section & of the principal Act shall be renumbered as
- sub-section (2) of Section 4.
{2)  In the heading of the re-numbered sub-section (2) of section
{4) {i.e.Section £ of the Principal Act)-

for the words “in vacancies” the words “in any vacancy~or
vacancies in services or posts under the State” shall be
substituted.

(3) in section 5 of the principal Act (re-numbered as sub-section
(2) of section 4 after the heading -

&

(I} The word “the” in the first fine shall be omitted.

(i} the words "members of" appearing in the first line shall be
omitted:

(iif) for the words “in vacancies in services or posts” the words
“in any vacancy or vacancies in services or posts under the
State” shall be substituted;

(4) In Sub-section (a) of section 5 of the principal Act
(re-numbered as sub-section (2) of section 4-
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for sub-section (a), excluding the proviso, the following shall Be
substituted, namely — '

“(a) There shall be seventeen percent reservation for the
Scheduled  Castes and thirty-one percent reservation
for the Scheduled Tribes as set out in the schedule:”

(5) In sub-section (b) of section § of the principal Act (re-numberad

as sub-section (2) of section 4-

- Sub-section (b) shall be omitted;

(6) In sub-section (¢} of section 5 of the principal Act (re-numbered as
sub-section (2) of section 4-

Sub-section (c) shall be re-numbered as sub-section (b).

8. Insertion of new section 5

After re-numbering section 5 of the principal Act as sub-section (2)
of section 4 the following new section 5 shalil be inserted, namely-

“5.  Reservation for Scheduled Castes and Scheduled Tribes
in educational Institutions, in selection of students for higher

‘studies and in selection of candidates and in-service
personnel for higher studies and training:

(@) There shall be seventeen percent reservation for the Schedulad

-~ = Castes and thity-one percent reservation for the Scheduied

- Tribes in admission of students to educational institutions, in

selection of candidates and in-service personnel for higher
studies or training;

Provided that the State Government may, from time to time,
review the implementation of the reservation policy and take
adequate measures including increase of percentage of
reservation as mentioned in Sub-Section (a) above;

(b) The candidates belonging to the Scheduled Castes and the
Scheduled Tribes who qualify for selection on merit, shall be
included in the general list and not against the reserved quota.”

s
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Amendment of section 7

(1) for section 7 of the principal Act the following shall be
substituted, namely — .

“7. Maintainance and inspection of records and submission
of annual report

(1) Every authority shall maintain such records as may be
prescribed and on requisition of the competent authority produce
the same for inspection:

S

(4) it shall be the duty of every authority to produce the records
or documents for inspection by the officer authorized under Syp-
Section (3) and furnish such information and offer such assistance
as may be necessary for him to carry out his functions under this
Act or the rules made there-under:

(5) Notwithstanding anything contained in the Tripura Civil
Service (Conduct) Rules, 1988 or in any other rules or orders, any
member of the Scheduled Castes or Scheduyied Tribes who is
adversely affected on account of non-compliance  with any
Provision of this Act or the rules made there-under may directly
bring the fact to the notice of the State Government by an
application and on such application being made by him the State
Government or an authority empowered by the State Government
may call for such records and take such decision thereon as jt may
deem fit:

(6) The State Govemment, of its own may, at any time, call for-any
FECOrd or records maintainad under the provisions of this Act or
the rules made there. under, review any order or decision and




10.

11.

12
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pass such order or orders or take such decision, not inconsistent
with the provisions of this Act and the rules rmade there-under, as
it may deem fit;

(7}  Any order or orders passed or decision taken under Sub-
Section(5) and (6) shall be final and binding an all concerned”,

Amendment of section §

Section 8 of the principal Act shal be renumbered as section *13".

Amendment of section 9.

In section 9 of the principal Act -

(1) before the words “No suit, prosecution” in the first line, the
heading “Indemnity for acts done in good faith” shall be
inserted

(2) seclion 9 with the newly inserted heading shall be
renumbered as section “14.”

Insertion of new section 8,9, 10, 11 and 12

After the amended section 7 the following sections shall be
inserted, namely -

“8. Offences and Penalties:

-Ti"') (2) If an appointing authority makes any appointment in

contravention of the provisions of Section 4 of the Act or the rules
made there-under, he shall, on conviction, be punishable with
simple imprisonment for a term which may extend to five years and
also with fine which may extend to rupees ten thousand. In
addition, the State Government may, if it considers necessary,
draw up disciplinary proceedings against such appointing authority
for punishment under the service rules:

(b}  Nothing centained in Sub-Section(1)(a) above shall

apply in relation to an  appointment to any service or post of which
the appointing authority is the Governor;

10
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(c) If any authority who s authorized to authenticate
orders of the Governor, i
appointment of which the appointing authority is the Governor, in
contravention of Section 4(a) of the Act or the rules Made there-
under, shail, on conviction, be punishable with Imprisénment and
fine as provided in Sub—section(?] (a) above; :

(2) Whoever, having authority to admit, recommend, select or
nominate any student to any educationg! Institution, admits,
recommends- or selects or nominates any  student for higher

studies or training, admits, rfecommends; selects or nominates any
candidate in violation of Section 5 of the Act or the rules made
there-under shall, on conviction, be punishable with imprisanment
and fine as providad in 8ub—8ection(1) (@) above -

(3) Whoever viclates the provisions of Section 7 shall, on
conviction, be punisheq with imprisonment ang fine as_provided
under Sub-Section (1)(a) above: ™

(4)  Whoever, not being a person belonging to the Scheduled
Castes or Scheduled Tribés, obtains or has obtained a community
certificate in hisg favour from the competent authority by —

() furnishing false information: or
(b) giving false statement or declaration f’misrepresentfng facts or
(c) adopting any other fraudulent means:

shall, on cenviction, be punishabie with rigorous imprisonment for
a term which may extend to five years and also with fine which
Mmay extend to rupees ten thousand:

Provided that any plea of the accused that the competent
authority was satisfied after inguiry to issue in his favour the
community certificate jn question shall not pe a defence:

(5)  Whoever, not being a person belonging to the "Scheduled

Caste or Scheduled Tribe, gets elected to any elective office
reserved for the Scheduled Castes orthe Scheduled Tribes

11
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on the basis of a false community certificate, shall on conviction,
be punishable with rigorous imprisonment for a term which may
extend to five years and also with fine which may extend to rupees
ten thousand. Election of such person to the elective office in
question shall also- be void and the person concerned shall be
deemed to have been debarred from contesting any election for a
period of six years from the date of such conviction;

(6)  Whoever, not being a person belonging to the Scheduled
Tribes, secures or has secured any benefit or protection available
only to Scheduled Tribes under any rules, regulations or
notification made under the Sixth Schedule of the Constitution of
Incia or any other law for the time being in force in the Sixth
Schedule area shall, on conviction, be punishable with
imprisonment and fine as provided in Sub-Section (4) above;

{(7)  Any person or authority, who, while perferming the functions
of a competent authority under this Act or the rules made there-
under, intentionaily or with full knowledge that a person applying
for issue of Scheduled Caste or Scheduled Tribe certificate does
not actually belong to the Scheduied Castes or Scheduled Tribes,
issues in favour of such person a community certificate shall, on
conviction, be punishable with imprisonment and fine as provided
in Sub-Section (1)(a) above;

(8) Whoever intentionally gives any false report, information or
evidence before any competent authority under this Act or rules
mage. there-under with  full knowledge that a person claiming
Hiself to be a member of the Scheduled Castes or Scheduied
Tribes does not actually belong to the Scheduled Castes or
Scheduled Tribes, shall be punishable with imprisonment and fine
as provided under Sub-Section (1) (a) above:

(9) Where no express provision for punishment of a person for
confravention of any provision of this Act has been made, the
person contravening any such provision of this Act shall be
punishable with imprisonment and fine as provided under Sub-
Section (1)(a) above:

(10) - Whoever abets any offence punishable under this Act or

the rules made there-under shall, on conviction, be punishable with
imprisonment and fine as provided for that offence;

12
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(11) (a) Notwithstanding anything contained in any other law or
service rules, whoever, not being a person belonging to the
Scheduled Castes or the Scheduled Tribes, secures or has
secured any appointment to any service or post on the basis of
alse certificate in any establishment under the State shall, on
cancellation of the community certificate, be forthwith terminated
from the service or post:

admission or selection for admission to any educationa) institution
for any study or training against a seat reserved for the
Scheduled Castes or the Scheduled Tribes or enjoys any benefit
Or concession of the Scheduled Castes or the Scheduled Tribes
shall, on cancellation of hjs communily certificate, be forthwith
debarred from the educational institution and any other benefit or
- concession being enjoyed by him as aforesaid shall forthwith be -
withdrawn. Any amount paid to such person by way of stipend.
scholarship, grant, allowance, educationa! loan etc. on the basis of
the false community certificate shall also be recovered from him as
arrears of land revenue: -

(c) Any degree or diploma or any other educational qualification
acquired by such person on the basis of a false community
certificate, shall, on canceliation of the false community certificate
obtained by him, ajso stand cancelled;

9. Power to try offences summarily:

Notwithstanding anything contained in the Code of Criminal
Procedure, 1873(Act No. 2 of 1974y every offence punishable
under this Act and the rules Made there-under may be tried
summarily by a  Magistrate of the first class.

10.  Offences to be cognizable:
Notwithstanding anything contained in the Code of Criminal
Procedure, 1873,(Act No. 2 of 1874) ail offences under this Act

and the rules made there under shall pe cognizable and-
non-bailable

13
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13.

gl
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14.

11, Onus of Proof;

When in any proceeding under this Act or the rules made there
under the question is whether a person belongs to the Scheduled
Caste or Scheduied Tribe, the onus of proof shall be on the person
who claims himself to be member of the Schéduled Castes or the
Scheduled Tribes, as the case may be.

12, Bar of jurisdiction of Courts:

(1) No order passed or proceedings taken by any officer or
authority under this Act or the rules made there-under shall
be called in guestion in any court of law lower than the court
of the District Session Judge.

(2) No Civil Court shall entertain or continue any suit or
proceeding or shall pass any decree or order or execute
wholly or partially any decree or order, if the claim involved
in such suit or proceeding or if the passing of such decree
or order or if such execution would, in any way, be contrary
to any of the provisions of this Act or the ruies made there-
under.”

- Amendment of section 10 and Deletion of Section 11

The existing section 10 of the principal Act shali be renumbered as
section “15". The existing section '11' of the principal Act shall be
deleted.

Insertion of new section 16

After section 10 of the principal Act being renumbered as section
15, the following section 16 shall be inserted, namely -

“16. Act to override other laws

Save as expréssly provided in this Act, the provisions of this
Act and the rules rmade there-under shall have effect
notwithstanding anything inconsistent therewith contained in any
other law, rules, regulations or orders for the time being in force
or any decree or order of any Court or other authority.”

i4
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15. Amendment of section 12

(N Section 12 of the principal Act shall be reniimbered as
section 17"

(2) In the renumbered section 17 ( Section 12 of the Principal
Act }-

In sub-section (3) —

For the words “with fine which may extend to five thousand
rupees” in the second and third line, the foilowing shall be
substituted, namely —

‘with imprisonment which may extend to five years
and also with fine which may extend to rupees
ten thousand."

16. Amendment of the Schedule

For the Schedule to the principal Act the following Schedule shall
be substituted, namely — _

“THE SCHEDULE
(See section 4 and 5)

T The reservation for the Scheduled Castes and the Scheduled
Tribes in the services or posts both in case of direct recruitment and prometion in
an establishment shall be given effect to in accordance with two rosters, namely-
the HUNDRED PQINT ROSTER as shown in table (a) below and the
REPLACEMENT ROSTER as shown in table {b) below:-

(@) THE HUNDRED-POINT ROSTER;

 Roster 1 Meantfor I,Rogter Point T\J]_eaﬁtfor ;

' PointNo. ! | No. _ |

11 Unreseved | T " B 7| “Schedulsd Tribe |

5 2. ScheduledTrbe | = 97 " " Uneserved |

h 3. Unreseved | 10 | Scheduled Caste |

S 4 __i _ScheduledCaste | 11 f _ Unreserved |
.5 Unmreseved T " 42 1 Boheduled Trice

6 ! ScheduledTribe | 13 | Unreserved .

______ 7 .i. Unreserved | 14 . | Scheduled Casio !

15
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kgt
T e

e

15 | Unreserved 58 Scheduled Tribe |
__ 18 Scheduled Tribe 89 _Unreserved |
17 Unreserved B0 ____S__chgguled Tribe
18 Scheduled Tribe 61 1 _Unreserved
I Unreserved b2 | Scheduled Caste
20 | Scheduled Caste | = 63 Unreserved |
__21 | Unreserved | 64 | Scheduled Tribe |
22 | ScheduledTribe | 65 |~ Unreserved
.23, . Unreseved | 66 | Scheduled fribe |
| 24 | Scheduled Tribe 487 |_ Unreserved |
25 | Unreserved | 88 | Scheduled Caste
28 Unreserved 69 _ Unreserved
27 | Scheduled Caste 70 | Scheduled Tribe
.28 ] Unreserved | 71 | " “Unreserved
29 __Scheduled Tribe 72 | Scheduled Tribe
30 Unreserved 13 | Unreserved
I Scheduled Tribe | __ 74 | Scheduled Caste
32 1 _Unreserved 75 ___Unreserved
33 Scheduled Caste 76 _ 1 Unreserved :
L34 Unreserved 77 Scheduled Tribe 1
. 35 Scheduled Tribe | 78 Unreserved
36 Unreserved | _f9 | Scheduled Tribe |
37 Scheduled Tribe | 80 _Unreserved ) 4
38 Unreserved 81 | Scheduled Caste
39 Scheduled Caste 82 Unreserved f"
40 Unreserved 83 Scheduled Tribe
%1 | ScheduledTribe | 84 Unreserved
42 ~ Unreserved 85 | Scheduled Caste
43 Scheduled Tribe | 86 Unreserved
44 Unreserved _ 87 Scheduled Tribe
45 Scheduled Caste 88 Unreserved |
46 Unreserved | 89 | Scheduled Tribe
47 Scheduled Tribe | 90 Unreserved
48 Unreserved __ 91 [ Scheduled Caste
498 Scheduled Caste | 92 . Unreserved
50 Unreserved .93 | Scheduled Tribe
________ 51 Unreserved %4 | Unreserved |
52 | ScheduledTribe | 95 | Scheduled Tribe
- Unreserved |~ 66— |7 “Unreserved |
54 Scheduled Tribe | 97 | Scheduled Caste |
55 Unreserved L e e 98 | _ Unresserved |
_ 96 ScheduledCaste | 99 | Scheduled Tribe
.57 | _Unreserved | 100___ | “Unreserved |
i6
g gt ;
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(b)  THE REPLACEMENT ROSTER

Roster for Direct Recruitment/Promotion for a Cadre Strength up to
3 posts.

Cadre | [nitial To be replaced by
Strength Recruitment — -
i UR UR
a7 ST SC
i 09 UR UR
Note : For a cadre strength up to 3 posts, post No. 1 and 3 are

unreserved and post No. 2 is reserved for the Scheduled Tribes.
Post No. 1 and 3 are earmarked as unreserved and these points
would continue to be treated as unreserved for the replacement
purpose. Post No, 2 shal| initially be filled by a Scheduled Tribe

The above-mentioned two rosters are post-based rosters to determine the
entitlement of the reserved category of persons to the quota reserved for
them. The roster is not to determine senhiority.

There shall be separate roster for direct recruitment and for promotion.

Any higher Grade in any service or post which has the element of
selection and rejection on the basjs of senicrity-cum-merit or merit-cum-
seniority shall constitute promaotion.

Within each calegory of service o post roster shall be maintained
Separately for (i) PEManent appointment and temporary appointment
likely to céntinue indefinitely, (i} ad-hoe appaintment or entrustment, in
any form or manner to an officer of lower rank, of the charge and powsrs
of a higher post. and (i) contingent appointment.

Pirend
e |
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14.

~=ITibe candidate(s) unfilled reserved post(s) may be filled by exchang
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Where the number of posts in any service or cadre permits reservation to
be made for all the reserved categories, the 100-point roster as shown
at para-1(a) above shall be applicable and where the number of posts i
any service or cadre is too small to permit reservation to be made for al
the reserved categories, the replacement roster as shown at para-1(b;
above shall be applicable.

The rosters are to be operated on the principle of replacement and not as
a running account as heather to done.

e |
At the time of initial cperation of the roster the actual percentage c.\i'
representation of the reserved categories in any service or post shall b
determined afresh and if the total representation of any particula
reserved category exceeds the prescribed percentage or if the tot
representation of all the reserved categories exceeds 50%, the exces
shall be adjusted in future recruitments and the existing incumbents sha
not be disturbed..

For the purpose of calculation of the representation of the reserve
category of perscns in any service or post the total number of direq
recruits and promotes in the services or posts shall be taken into accoun

If, for want of any reserved category of person or for any other reasoi
any reserved post cannot be filled in any recruitment year, the roste
point shall be kept vacant till the post is filled by a person of appropriat
reserved category.

Provided that in case of non-availability of Scheduled Caste/Schedule

between Scheduled Tribes and Scheduled Castes according to th
procedure prescribed.

A reserved post may be filled by a person of un-reserved category onf

when the reserved post is de-reserved according to the procedus
prescribed.

The back-log of reserved posts is to be determined afresh on the basis ¢
the pos- based rosters mentioned above.

Isolated individual posts and small cadres may be grouped together wif
the posts of the same class for the purpose of reservation taking int
account the status, salary and qualifications prescribed for the posts |
guestion, *
There shall be 3% reservation for the Physically handicapped and 2}
reservation for the Ex-serviceman only in direct recruitment. Physical
handicapped and Ex-serviceman of Scheduled Caste category, Scheduls

18
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Trive category and un-reserved category shall be accommodated
respectively against the points reserved for the Scheduled Castes, the

Scheduled Tribes and the Unreserved points

of th

e 100 Point Roster.

However, where posts are more than 400, the roster point shall stand
extended up te 400 point to accommodate all categories i.e. Scheduled
Castes, Scheduled Tribes & Unreserved. But where posts are less than
400. the reservation will be on replacement basis against the posts ear-
marked and shown category-wise ie. Scheduled Castes, Scheduled
Tribes & Unreserved. The reservation for the physically handicapped and
ex-servicemen shall be made according to the post based 100-point roster
as well as the replacement roster in the following manner :-

lrué'y_c‘lé'fRoster
| Point
: No. & Category

s2URT

r /50- UR

| 1/54-ST

FgasT

I‘I;‘QB UR

2;0_4 &6
| 2/46-UR

| 5,'"2\) UR
3 3!'42 UR

3/43-ST

=g

3/80-UR

| 4/04-SC

4738-UR

| 453-UR

i 4;’?7 ST

(3/70ST ]

To be Reserved for

| Category wise |

| reservation of |

I poston g
i replacement
) Lb351s )
f PH-Blindness or low vision | UR - 17 7 |
| Ex-serviceman | UR-26
| PH-Hearing impairment lST F
Ex Serviceman ST -26
PH-Loco motoer disability or | UR - R
| cerebral palsy ) i -
’_TPH Blindness or Jow VISIOH §_C___18 ]
| Ex-serviceman  JUR-76
PH-Hearing ir |mpalrment UR 84
| Ex-serviceman____ 1sc-28 .
PH-Loco motor disability or | ST - 51 |
| cerebral palsy n o
I PH-Blindness or low vision | UR-117
| Ex-serviceman JUR- 126
| Exserviceman  |ST-76
PH-Hearing i lmpa:.lrem | ST-84 :
PH-Loco mator disability or | UR-151 ]
cerebral palsy _
PH-Loco motor disability or. | SC - 52
| cerebral palsy : 4'
i Ex-serviceman JUR- 176
____F_’_H__B_Iinoness or Iow VlSIOI‘] TUR- 184 ]
[ PH-Hearing impairment | ST-117 |
i Exserviceman 1ST-124 |

| 4/99-ST

19
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Separate record shall be maintained far the physically handicapped and
ex-serviceman to give effect to the reservation policy as enumerated in
para 14 above.

Except as provided under paragraph 14 and 15 above, ail other matters
relating to reservation for the unreserved category of “the Physically
handicapped and the Ex-serviceman shall be governed exclusively by
executive instructions to be issued by the Government from time to time
and not according to the provisions of this Act.

5. C. Das
Law Secretary,
Government of Tripura.

y‘;_{)n

——t —-H—--———_._.____-—v—._..__.—--____'—-v————._.________M

Prianted ar the Tripura Governmens Frevs, Agartaby, - : : 20
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THE TRIPURA ACT NO.14 of 2018,

THE TRIPURA SCHEDULED CASTES AND SCHEDULED TRIRIS
RESERVATION (THIRD AMENDMENT) ACT, 2013,

AN
ACT

to further amend the Tripura Scheduled Castes and Scheduled Tribes
Reservation Act, 1991 (The Tripura Act No.5 of 1991}

WHEREAS, in Clause 14 of the Schedule , appended to the Act, there
18 a provision for 3% reservation for the physically handicapped and 2%
reservation for the Ex-serviceman in direct recruitment; but the matier
relating to the reservation in services and posts for differently abled
(physically handicapped) persons is dealt with by a central legislation
namely ‘The Persons with Disabilities(Equal Opportunities , Protection ol
Rights and Full Participation}Act, 1995 and that particular central Act
prescribes the percentage of vacancies 1o be kept reserved in any
cstablishment of appropriate Government;

AND WHEREAS it is felt expedient to amend the Tripura Scheduled
Castes and Scheduled Tribes Reservation Act, 1991 (hereinafter relerred 1o
as the Principal Act); by deleting the relevant provisions from this Act;

BIE it enacted by the Tripura Legislative Assembly i the Sixly ninth
year of the Republic of India, as follows :-

1. Short title and commencement:-

(i) This may be called the ‘Tripura Scheduled Castes and Scheduled
Tribes Reservation (Third Amendment) Act, 2018;

(il) It shall come into force on the date of its publication in the Tripura
Gazette.

2. Amendment of Schedule :-

Clause 14,15 & 16 of the SCHEDULE, appended to the Principal Act,
are deleted.

D .M. JANMATEA,
LR & SECRETARY, LAW
GOVERNMENT OF TRIPURA

Printed at the Tripura Government Press, Agartala. o
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THE TRIPURA ACT NO. 15 of 2020

THE TRIPURA SCHEDULED CASTES AND SCHEDULED TRIBES
RESERVATION (FOURTH AMENDMENT) ACT, 2020

AN
ACT

to further amend the Tripura Scheduled Castes and Scheduled Tribes Reservation Act, 1991
(The Tripura Act No.5 of 1991).

WHEREAS, the Tripura Scheduled Castes and Scheduled Tribes Reservation Act, 1991 was
enacted to provide for reservation of vacancies in services and posts for the members of the
Scheduled Castes and the Scheduled Tribes of the State and the Act exclusively deals with
the reservation of Scheduled Castes and Scheduled Tribes in services and posts under the
State and also for admission to educational institutions and undergoing any kind of training;
and

WHEREAS, the Central Legislation, viz, “The Rights of Persons with Disabilities Act,
2016 and subsequence Office Memorandum No 36035/02/2017-Estt(Res) dated 15" January
2018 of Department of Personnel & Training under Ministry of Personnel, Public Grievances
and Pensions of Government of India on ‘reservation for the persons with disabilities
(physically handicapped)’, the provision for reservation of posts for physically handicapped
(i.e. the persons with disabilities) are adequately dealt with and chances of contradiction of
the State law with the said Central Law relating to the provision contained in the paragraph
14, 15 & 16 of the Schedule appended to the Tripura Scheduled Castes and Scheduled Tribes
Reservation Act, 1991” and those appear to be irrelevant, redundant and repugnant to the
provisions of the aforesaid central law; and

WHEREAS, accordingly, the Tripura Scheduled Castes and Scheduled Tribes Reservation
Act.1991 was amended by the Third Amendment Act, 2018, and the provision for reservation
of posts for physically handicapped (i.e. the persons with disabilities ) contained in the
paragraphs 14, 15 & 16 of the Schedule appended to the Tripura Scheduled Castes and
Scheduled Tribes Reservation Act,1991 has been deleted and in the course of such deletion,
the provision for reservation of posts for Ex-serviceman, along-with the reservation provision
of physically handicapped (i.e. the persons with disabilities), was also wiped away, resulting
therein there is no provision at present for reservation of posts for Ex-Serviceman in any
Government service.

AND WHEREAS, as per policy of Govt. of India, reservation of 2% for Ex-serviceman is
required to be maintained in all State Govt./PSU services. It is now expedient for the State
Govt. to restore the provision by amending the relevant law, i.e., the Tripura Scheduled
Castes and Scheduled Tribes Reservation Act, 1991 (hereinafter referred to as the Principal
Act) to provide 2% reservation of posts for the Ex-serviceman in direct recruitment.;
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BE it enacted by the Tripura Legislative Assembly in the seventy first year of the Republic
of India, as follows:-
1. Short title and commencement:-

(i) This may be called the ‘Tripura Scheduled Castes and Scheduled Tribes Reservation
(Fourth Amendment) Act, 2020°;

(ii) It shall come into force on the date of its publication in the Tripura Gazette,
2. Amendment of the Schedule:-

The following paragraph are inserted below the paragraph-13 of the Schedule
appended to the Principal Act:-

“14. (i ) There shall be 2% reservation for the Ex-serviceman in divect recruitment
only. Separate roster for Ex-Serviceman accommodating the Ex-serviceman of
Scheduled Castes category, Scheduled Tribes category and un-reserved category
shall be prepared in accordance with the 100 Point Roster provided in the Schedule
appended to the Tripura Scheduled Castes and the Scheduled Tribes Reservation
Act. 1991 as below;

fa) When the cadre strength is less or up-to 100, the roster point for Ex-serviceman
shall be extended up-to 100, and replacement roster shall be followed between
SC Ex-servicemen and ST Ex-servicemen on alternative basis, e.g.- the first 50"
post shall be reserved for UR Ex-Serviceman and the. 99" roster point reserved
Jor 8T category, the immediate post before the 1 00" post shall be reserved for
ST Ex-servicemen. In the next cvele the 50" roster point shall be reserved for UR
Ex-servicemen and the 97" roster point shall be reserved for SC category, the
immediate post before the 100" post shall be reserved for SC Ex-servicemen on
replacement basis. and
rh) When the cadre strength is more than 100, the roster point shall be extended
up-to 500" g posts roster i.e. to covered [ll(ten) reserved post for Ex-Serviceman as
per 100 point roster. According to 100 points roster as provided in the Schedule
appended to The Tripura Scheduled Castes and Scheduled Tribes Reservation
Act, 1991 :-
the first reserved post for Ex-serviceman shall be for UR categary
the second reserved post for Ex-serviceman shall be for ST category
the third reserved post for Ex-serviceman shall be for UR category
the fourth reserved post for Ex-serviceman shall be for SC category,
the fifth reserved post for Ex-serviceman shall be for UR category,
the sixth reserved post for Ex-serviceman shall be for ST category,
the seventh reserved post for Ex-serviceman shall be for UR category,
the eight reserved post for Ex-serviceman shall be for ST category, ,
the ninth reserved post for Ex-serviceman shall be for UR category and
the tenth reserved paost for Ex-serviceman shall be for SC category as
roster given below;

Reservation position Category-wise Reservation Roster Point
1" reserved post for Ex-servicemen 50" roster point unreserved post shail be
(50" post ) reserved UR Ex serviceman.
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2™ yreserved post for Ex-servicemen
(99" post )

99" roster point reserved for ST category,
the immediate post before 100" post, shall
be reserved for ST Ex serviceman.

3" reserved post for Ex-servicemen
(150" post )

150" roster point unreserved post shall be
reserved UR Ex serviceman.

4" reserved post for Ex-servicemen
(197" post )

197" roster point reserved for SC category,
the immediate post before 200™ post, shall
be reserved for SC Ex serviceman.

7 :
5" reserved post for Ex-servicemen

(250" post )

250™ roster point unreserved post shall be
reserved UR Ex serviceman.

7 .
6" reserved post for Ex-servicemen

(299”’;?05:‘)

299" roster point reserved for ST category,
the immediate post before 300™ post, shall
be reserved for ST Ex serviceman.

It . z
7" reserved post for Ex-servicemen
(350" post )

350" roster point unreserved post shall be

reserved UR Ex serviceman.

8" reserved post for Ex-servicemen

(399" post )

399" roster point reserved for ST category,
the immediate post before 400™ post, shall
be reserved for ST Ex serviceman,

9" reserved post for Ex-servicemen
(450" post )

450™ roster point unreserved post shall be
reserved UR Ex serviceman.

10" reserved post for Ex-servicemen
(497" post)

14 (ii) Separate record shall be maintained for the Ex-serviceman to

497" roster point reserved for SC category,
the immediate post before 500" post, shall
be reserved for SC Ex serviceman.

give effect to

the reservation policy as enumerated in paragraph 14(i) above;

14(iii) Except as provided under paragraph 14(i) and 14(ii) above, all other matters
relating to reservation of the Ex-serviceman shall be governed exclusively by executive
instruction to be issued by the Government from time to time and not according to the

provisions of this Act.”.

(SOPAN CHAUDHURY)
DEPUTY SECRETARY, LAW
GOVERNMENT OF TRIPURA

Printed at the Tripura Government Press, Agartala.



